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SWAPAt%J SARKA & QRS. 

Vs. 

UNI(i OF INDIA & IJRS. 
(EASTERN RAILWAY) 

icr the applicants ; 	r.8.R.Das, COUflSel; 

For the respondts 	Ivlr.P.K.Arora, counsel. 
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D.Pukkayaq,,thaq J.P, 

Ld.counsel for the applicants sub'rnIts that this miscellaneous 

applicationbearing no.152/1999 may be treated as a rejoinder. 

Pk.P.K.Arora,. ld.coun.sel for the respondits submits that a 

rejoinder has already been filed to the D.A. by the applicants 

and so  qUSStOfl of filing a further rejoinder does not arise. 

In view of the above, ld.counsel for the app licantst prays 

for withdrawal  of this (,,.i. 

The prayer is allowed. M.A.152/1999 stands disposed of as 

withdraj. No Order is passed as to costs. 

(C.S.Pingi) 	 (0.Purkayastha) 
Administrative ieribr 	 Judicial Pnber 


